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 proportionate  increase  in  the  fare
 should  have  been  approved  which
 would  have  avoided  the  strike.

 I  would  like  to  know  from  the  Go-
 vernment,  why  the  Government  slept
 over  the  matter  for  the  last  four  days
 and  whether  the  Government  is  pre-
 pared  to  withdraw  the  imposition  of
 duties  cn  diesel  at  least,  otherwise
 rise  in  fares  in  buses  would  hit  the
 commonman.

 MR.  SPEAKER:  You  need  not  re~
 ply  to  the  last  question;  to  the  other
 questions,  you  have  already  replied.

 ee  tenis

 12.43  hrs.

 COMMITTEE  ON  PETITIONS
 EIGHTH  REPORT

 थी  हरि  किरण  कामत  (होशंगाबाद):  वाचस्पति,
 महोबा  द  ्  क  जेठ  म  आपति!
 याचिका  समिति का  अष्टम  प्रतिवेदन  (हिन्दी  और

 कमी  दोनों  कक करण)  साबत  को  मेगा  कफा  क्त

 STATEMENT  RE:  APPOINTMENT
 OF  A  JUDGE  TO  THE  DELHI  Ill
 COURT

 os

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 {SHRI  SHANTI  BHUSHAN):  Sir,
 during  the  course  of  discussion  on  the
 Special  Courts  Bill  on  Ist  March,
 1979,  a  reference  was  made  to  the
 ‘Kissa  Kursi  Ka’  Case  and  in  that
 context  an  Honourable  Member,  Shri
 Vasant  Sathe,  made  the  observation
 that  an  assurance  had  been  given  to
 the  District  and  Sessiong  Judge,  Delhi,
 who  tried  that  case,  that  if  “You  hand
 over  the  conviction,  you  will  be  made
 a  High  Court  Judge”,  As  this  re-
 mark  has  cast  a  most  unfortunate  and
 false  aspersion  on  the  Judiciary  as
 well  as  government,  I  have  sought
 this  opportunity  to  take  the  House
 into  confidence  at  this  stage  itself  and
 apprise  the  Members  of  the  real

 facta.  j
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 Shri  Vohra  is  the  senior-most  offi-
 cer  of  the  Delhi  Higher  Judicial  Ser-
 vice.  The  proposal  for  his  appoint-
 ment  as  Additional  Judge  of  the  Delhi
 High  Court  was,  in  accordance  with
 the  procedure  laid  down,  initiated  by
 the  Chief  Justice  of  the  Delhi  High
 Court.  At  that  time  there  were  20
 Judges  in  position  in  the  High  Court
 and  five  appointments  remained  to  be
 made,  Although  there  is  no  legal  re-
 quirement  to  this  effect,  an  effort  is
 made  to  keep  the  proportion  of  ser-
 vice  Judges  at  one-third  of  the  total
 strength  of  the  High  Court,  At  that
 time  there  were  six  service  judges  in
 the  Dethi  High  Court  and  the  Chief
 Justice  of  the  Delhi  High  Court  had
 mentioned  that  his  recommendation
 to  appoint  Shri  0.  N.  Vohra  would
 be  in  keepmg  with  the  resolution  of
 the  Chief  Justices’  Conference  regard-
 ing  the  desirable  proportion  of  ser-
 vice  judges  in  a  High  Court,

 The  Chief  Justice  of  India  who  was
 consulted  advised  that  Shri  0.  N.  Vo-
 hra  he  appointed  as  Additional  Judge,
 Delhi  High  Court.  As  Shri  Vohra  had
 an  excellent  record  and  the  proposal
 10  appoint  him  was  in  order  in  every
 respect,  it  was  approved  by  the  Pre-
 sident,

 When  the  recommendations  of  the
 Chief  Justice  of  Delhi  High  Court  and
 the  Chief  Justice  of  India  had  been
 received  the  proceedings  in  the  ‘Kissa
 Kursi  Ka’  Case  were  at  an  advanced
 stage  and  the  recording  of  the  pro-
 secution  evidence  was  almost  com-

 plete.  It  was  felt  that  it  would  not
 be  in  the  public  interest  to  elevate
 him  till  the  case  had  concluded  since
 any  such  step  might  necessitate  re-
 examination  of  witnesses  by  his  अपटन
 cessor  causing  great  inconvenience
 both  to  the  defence  and  the  prosecu-
 tion  The  Chief  Justice  of  the  Delhi
 High  Court,  with  whom  1  discussed
 thig  aspect  agreed  with  this  view  and
 was  of  opinion  that  while  a  decision
 on  the  proposal  could  be  taken  at
 that  very  stage,  the  actual  notifica-
 tion  might  be  held  up  till  the  con-
 clusion  of  the  ‘Kissa  Kursi  Ka’  Case-.
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 This  course  was  also  approved  by  the
 Prime  Minister  and  the  President,

 It  will  thus  be  seen  that  approval
 to  the  proposal  to  appoint  Shri  0.  N
 Vohra  was  accorded  in  the  usual
 course  and  had  no  link  whatever  with
 the  decision  in  that  case.  Indeed,  it
 was  accorded  well  before  the  conclu-
 sion  of  that  case  so  that  no  suspicion
 should  arise  that  the  outcome  of  the
 Kissa  Case  determined  or  could  de-
 termine  the  decision  of  the  appoint-
 ment  of  Shri  O,  ह  Vohra  as  Judge.

 It  is  only  the  notification  cf  his  ap-
 pointment  that,  for  the  reasons  men-
 tinned  above,  was  held  up  for  some
 time  This  notification  is  now  pro-
 posed  ic  be  issued.

 I  am  sure  Members  of  this  touse
 including  those  on  the  Benches  of  the
 Oppyition  will  agree  after  this  re-
 ciel  of  facts  that  the  imputation  of
 anv  motives  is  most  unfair  to  Govern-
 ment  as  well  as  the  Judiciary.

 12.48  hrs.

 MATTERS  UNDER  RULE  377

 MR,  SPEAKER:  Now  matters  un-
 der  Rule  377,

 (interruptions)  **

 MR.  SPEAKER:  Nothing  will  be
 recorded.  Now  Mr,  Dhondge,
 (i)  DaMace  02589  To  THE  STATUS  OF
 Netast  Supswas  CHANDRA  Bose  AND

 MavaTMa  GANDHI  IN  ANDHRA  PRADES

 श्री  कैशबराब  बॉम्बे  (नांदेड)  :  सदर  साहब
 नियम  377  के  द्वारा  में  एक  सार्वजनिक  और  राष्ट्रीय
 महत्व  के  सवाल  की  तरफ  शासन  का  ध्यान  आकर्षित
 करता  ह।  आध्  प्रदेश  के  अन्दर  पश्चिम  गोदावरी  जिले
 में  जिस  की  जगह  भर  23  जनवरी  1979 को  मेताजी

 हैत  गौस  का  परतला  उनकी  जिसकी  के  दिन  फोड़
 गया  है।  इसके  साथ  ही  दिनांक  30  जनवरी  1979

 को  आदिलाबाद  जिले  में  मजेदार  में  महात्मा  गांधी  जी

 (ए)  MawmaRasutra  Stare  Roap  TRaNs-
 PORT  CORPORATION

 SHRI  R,  K.  MHALGI  (Thana):  Sir,
 under  rule  377,  I  wish  to  raise  the
 following  matter:

 According  to  the  provisions  of  Sec-
 tion  23  of  the  Road  Transport  Cor-
 poration  Act,  1950,  the  Government  of
 Maharashtra  and  the  Central  Govern-
 ment  previde  capita]  contribution  to

 the  M.SR.T.C.:  in  the  ratio  of  Qs
 This  capital  contribution  is  provided  to
 the  Corporation  in  order  to  enable  it
 to  meet  the  expenditure  of  capital
 nature,  such  as  purchase  of  chasis,
 lands  and  machinery,  construction  of
 depots,  bus  stations  ete,  The  MS.R.
 T.C.  started  incurring  losses  from  the
 year  1270-71,  and  by  1974-75,  the
 total  accumulated  losses  were  of  the
 order  of  Rs,  1941  lakhs,  The  State
 Government  took  several  measures  to
 supplement  the  steps  taken  by  the
 Corporation  to  put  its  finances  on
 sound  footing.  One  of  the  measures
 was  to  provide  capital  contribution
 of  Rs.  500  lakhs  in  addition  to  the
 contribution  of  Rs,  100  lakhs  already
 paid  to  the  Corporation  during  1974-
 क.  The  State  Government  also  paid
 to  the  Corporation  additional  capital
 contribution  of  Rs.  100  lakhs  in  the
 year  1976-77.

 The  addtional  capital  contribution
 paid  by  the  state  government  in  the
 years  1974-75  and  1976-77  thus  comes
 to  Rs,  600  lakhs  and  the  share  of  the
 central  government  comes  to  Rs,  300
 lakhs.  The  central  government  dis-
 owned  their  responsibility  to  pay  the
 matching  contribution  of  Rs.  300  lakes
 on  the  ground  that  the  ad  hoc  con-
 tributions  amounting  to  Rs,  600  lakhs s  इत  उनकी  पुष्य  तिथि  के  विम  तोड़ा  गया  है।  ये

 **Not
 recorded,


